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IN THE CERIRAL ADMINISTRATIVE TRIBUNAL; HYDERABAD BEECH SAT 

HYDERABAD 

M.A.No1131/1997 In O.A.No66/1993. 	Date of Orderz2-3-1998. 

Between; 

R.V.V.L.Narasjxnha ltao. 	 . .Applicant/ 	 • 1 

Applicant No.2 inthe Ok 

and 

The Union of Indiarepe by the 
Director General, Telecommunications, 
New De].hi-110 001. 

The Secretary, Ministry of Finance, 
Governnent of•  India, Department of 
Expenditure, New Delhi-i. 

The Chief General Manager, 
Telecommunications, Andhra Circle, 
Nampally Station Road, Hyderabad-1. 
The Chief General Manager, 
Telecommunications-Projects Western Zone, 
Senapati Bapat Marg, Lower Panel, 
Bcnbay-13. 

The Chief General Manager, . 
Telecommunications, 
Bhuvaneswar (Orissa) 

The Chief General Manager, 
Telecommunications, 
Bangalore. 

The Chief Post Master General, 
Andhra Circle, Hyderabad-500 001. 
The Chief General Manager, 
Telecommunications, Gujarat Circle, 
Aht,edabad. 

Chief General Manager, 
Mahanagar Telephone Nigant Ltd, 
Bombpy. 

. .Respondents/Respondents 

COUNSEL FOX THE APPLICAN'j' S Party-in-person 

COUNSEL POT THE RESPONDENTS : Mr .N.V.Raghava Reddy,Addl .C3SC 

CORAM: 

THE HON 'BLE SRI H • RAJE!ORA PRASAD, MEMBER (ADMN) - 
AND 

THE 	'BLE SRI B .S .JAI PARAMESHWAR, MEMBER (JUrJL) 

* 
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Ori either hand, the applicant is undoubtedly eager to have 

a fitzál decision in the mattQr. 

3. Taking into consideration the submissions made by the 

parties and also the difficulties involved in arriving at a 

final decision, it is directed that the final compliance of 

, 
the orders in the CA shall be taken and a decision shall be 

to the applicant within 75 days from today. It 

will be noted that no further extension shall either be 

requested or can be granted. 

4. 	
In case of non_compliance, this Tribunal shall have no 

choice except review further course of action, as per law. 
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IN THE CENTRAL ADMINISTRATIVE TR BENCI 

AT HYDE7D 

ii 
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\% 
MA.1131/97 in OA.66/93 	 HIC d12-3-98  

RVVL Narsimha Rao Versus Union of Inida, andothers) 

Counsel for the applicant 	Party-in-person 

Counsel for the respondents 	N.V. Raghava Reddy 
tS C 

Coram 

Hon. Mr. H. Rajendra Prasad, Merter(Admn.) 

Hon. Mr. B.S. Jai Parameshwar, Marnber(Judl.) 

Order 

Oral order (per Hon. Mr. H. Rajendra prasad, "ember(Admn) 

This MA was mentioned for call by the Party-in..person 

today. His canplaint was that despite the orders passed in 

this OA, no meaningful action is yet taken to grant him any 

relief or even to consider his request, and that needless 

delay is being caused by the Department in settling his claim. 

It is mentioned by Mr. Raghavakeddy that the matter is 

receiving urgent consideration and thehole issue stands 

referred toLMinistry of Finance. 

2. 	In this connection a letter from the Director SEA, 

Department of Telecoimunjcations, dated 20-2-1999 was shown 

to us which explains the stage at which the case stands. 
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IN THE CENTRAL AcJINISTRTIvE TRIBTh1AL iDEPBAD BENCI4 

M.A.NQ 1131/97 in O.A.55/93 	vt 
Between, 	 Date of order 	F 
R.V.V.L.Narasirnha Rao. 

and 	 Applica 	kM 
The Union of T - 	nciia ten  
Director General,

DJ tne 

The 	
01 

tary, dnt 	
Efloations New tflhi-1. 

0vt.f Indi4 
The Chief General Manager, 2i 

4 The Lhief G'neralM 
Nampally St:onRoad,Hyrabad...; 	

- 

Projects Western 20 r 	
c mmunications, 

Lower Panel, Born ay13. 	
pa. Bapat Marg, 	 t> (P 

5. The Chief Goner 1 gr, ilecommunjcatjons 
. 	6. The Chief General Manager, 

Telecommunications, Bangalore
7.  

	 . 
The Chief POst.naster General, 

Circle, Hyderabad.1. 
8 The Chief 

	 . 

Gu jaratcircle,dbadjO1t10t  e 	. 
9. Chief General Manager, 

Mahanagar Telephone Nigam Ltd, Bombay. 	 . 	-. 

Respondents. 

Mr R.V.V.L.Narasirnha Rao, Party-in-person. 	- 

'ir. 1.V.Raghava Rcddy, Addl. CGSC. for tne Respondents. 	- 

CORAM: 
THE NON' BLE MR. H.RAIJENDRA PRASAD 	EMBER(Aa1N 

THE HON' BLI ?1R.B.S.JAI PARAIIESWAR MEMBER( JUDL) 

The Tribunal rnade the fo1liin9 Order:- 

j 

	

	
On 2.3.1998 in the said H.A. we gave 6iiections to*he 

F respondents for final co1ianCe of the orders 
ihtth&.&.A. and..be 

decisiOn taken thereof shall be corrrnunicated to the applicant within 

75 days from 2.3.1998. 
en the Ma.. care up for bearing the learned counsel for 

ced a letter, bearing No.TWLc/5-66/93  

Ten taken on record) and submitted that theT 
nd the saim has been comunicated to the a ppli-

ances, the dir?ctiOfl5 given in the M.., 

th. i-nce, the M.A. J-s disposed of. 
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